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This Review Application is directed

against the order passed in MA 1T76/96 in
OA No.629/95, which was dismissed on the following
grounds:
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■This n... i. fo.
,l„ady be.n sought by -Y of iot.rl, relief.

OT. -isconceived and cannot beSuch a prayer is »iscd.w
granted, ".»• i» diseieaed."

Tbe H.vieu petitioner aub.it. that there has
«• o nf record, since the reliefbeen an error on the f.ce of record.

.ought for in bo.1776/g6 -a. not the rnt.rr.
relief sought for in -A No.d29/95 in para 9.
3  U. have considered the -attar. In para 8 of
tne oat following reliefs have been sc«ghti-

(e) To grant hi- annual incre-ent in the
Of hedical Offioer after allowing hi-

to crosa EB at the stage of Rs.2800 plus
NPA and thereby raising his pay to Rs.2900

o f 1 7 1987 in the scale ofplus NPA M.e.f.
Rs.2200-4000 plus NPA.

(b) T* grant hi- annual incre,aht in the
p..l of Senior nodical Officer after fixing
bis pay at the stage of Rs.3100 plus
w.e.f. 21,8.1987 and raising his pay to
Rs.3200 plus NPAw.a.f. 1.8.1988. to
Ra.3300 plus NPA w.e.f. 1.8.1989. to As.3400
plus NPA w.e.f. 1.8.1998 *nd to Rs.3500 plus

A  4 n 1QQ1 in the scale ofNPA w.e.f. 1.8.1991 in

Rs.3000-4500 plus NPA.

To grant hi. annual incie-ents in the
post of Chief nedical Officer after fixing
his pay at the stage of Rs.3700 plus NPA

.... s/-
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,  . i.isin? hi* P«V
u,e.f* T* 1QQ2. to

NPA U 8,f«plus M« •R8.38 w p 4 -9 1993 ood to
.n «iua NP^ w.e.f.fe.3960 Plx* i„ th.

R,,4075 pl»» "•"• • ' „pft
,cai. of B.,3700-125-S000 P >"

hi. art.at. of hU pay ""P(d) To P07 „3„ a,
naes duo to auch fixation of P

"  . .. I.). I.) - <•' ""
t aa tha Oaiay is intantxonal andint.raat aa t ..ki, for the daW •

the raapondanta ara raapon
. » .nlario orders as nay be

Para 9 atatns that Intarl
"• the facts and clrcu.stanc.a
daaned fit and proper in the

the case nay b. P«aaoP-

,  the h.A. NO.,773/99. the prayer ciaeaa
5 •

at.ted aa follo-at-

,  T, direct the raapondenta to r.l.a.e
a'nnnai incranenta on pronot-d poata - e.r.

S.87 and ,.17.91 re=p.ctir-iy and
of incranenta thereoft.leaaa the arr.ara of mcr

within a period of thre. nontha.
4- at a rata of 18% on the

B. To pay interest at
of incranenta due and payable,arreara of

C  Paaa any other order a» -ay b. daaned
tit in th. facts and circunatancas of the caa .

... a/-
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6. It -ill be ee.n that pera e(b)*(c) of the aein
0,A. sousht the grant of annual increaenta in the
poet of Senior Itadic.l Officer and Chief "edical
Officer U.e.f. 21.8.87 and 1.12.91. This corre.pond.
directly to the prayer (A) of «.*. 1776/98. Pare 9
of the aein OA etatae that the interia order as aay
be deeaed fit and proper in the facts and
circuastances of the c so aay be paseed. Thua, the
interia aad relief covered the -hole aabit of the
aein relief sought for uhich, as has been stated,
cowered the prayer (A) of f'.A.

7, It is thus clear that the iapugned orders
cowered the factual position. There is no

error apparent on the face of record. The ftewieu
Application is therefore suwwar ily dismissed.

A(R.K.
ncf (A)

(A.W. HARIOASAN)
UICE-CHAIRHAN (3)
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